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Hon’ble Mr. K.N.Shrivastava, Member (A) 

 
Sanjay Gupta, 

S/o P.C. Gupta, 
R/o Durga Place, ITI Chowk, 
Sonepat – 131001. 
(Employed at NTIPRIT, Ghaziabad, Aged about 48 yrs. 

....Petitioner 
 (Petitioner in person)  
 

 
VERSUS 

 
1. Aruna Sundararajan, Secretary 
 Department of Telecommunications, 
 Sanchar Bhawan, 20, Ashoka Road, 

 New Delhi-110001. 
 
2. Luv Gupta, Sr. Deputy Director General (BW), 
 Department of Telecommunications, 
 Khurshidlal Bhawan, Janpath, New Delhi-110001. 
 

3. Ajay Mittal, Secretary, 
 Department of Personnel and Training, 

 North Block, New Delhi-110001. 
.....Respondents 

(By Advocate : Shri Subash Gosai) 
 

 

 ORDER (ORAL) 

 

Justice Dinesh Gupta, Chairman : 

 Vide Order dated 22.08.2017 in OA 2836/2017, we had 

issued the following directions to the competent authority:- 

 “3.   In view of the prayer made, this OA is 

disposed of at the admission stage with a direction to 

the competent authority to take a decision on the 

representation of the applicant, referred to above, by 



2  
 

passing a reasoned and speaking order within a period 

of three months from the date of receipt of a copy of this 

order.  

 

2. Shri Subhash Gosai, learned counsel for the respondents, has 

placed on record compliance affidavit on behalf of respondents 

enclosing therewith a letter dated 19.03.2018 issued by Director 

(Electrical), Ministry of Communication, Department of 

Telecommunications, addressed to the applicant. It is stated in this 

letter that a restructuring proposal for ITS Group ‘A’ has been 

prepared and recommended for consideration to DOP&T. The 

details of the said proposal are mentioned in the affidavit.  

3. In this view of the matter, we are satisfied that direction of 

this Tribunal has been substantially complied with. Accordingly, we 

direct to close the Contempt Petition.  Notices issued to the 

respondents are discharged.  

 

 

(K.N.Shrivastava)                      (Justice Dinesh Gupta) 

     Member (A)                   Chairman 

 
/ravi/ 
 


